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The House reassembled after lunch at two of the clock,

MR. CHAIRMAN in the Chair.

CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

MR. CHAIRMAN: Now, Calling Attention to Matter of Urgent Public Importance, 

Shri V. Muraleedharan.

The misuse of social media platforms to spread rumours and fake news 
leading to rising incidents of violence and lynching in the country

SHRI V. MURALEEDHARAN (Maharashtra): Sir, I rise to call the attention of the 

Minister of Electronics and Information and Technology to the misuse of social media 

platforms to spread rumours and fake news leading to rising incidents of violence. 

MR. CHAIRMAN: The Minister of Electronics and Information Technology will 

now make a statement.

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF 

ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR 

PRASAD): Sir, at the very outset, I express my apology to my distinguished friends, that 

the photocopies are just being readied, but I am reading it slowly and the Hindi version 

will follow. I seek your indulgence.

Hon. Chairman, Sir, I rise to make a statement on the misuse of social media 

platforms and propagation of fake news causing unrest and violence. Hon. Members of 

Parliament Shri Bhubaneswar Kalita, Shri V. Muraleedharan, Shri Mahesh Poddar, Shri 

Rajeev Chandrasekhar, Prof. Manoj Kumar Jha and Ms. Saroj Pandey have given notice 

for Calling Attention Motion that inter alia seeks to draw attention to the problem of 

"Misuse of Social Media Platforms to spread rumours and fake news leading to rising 

incidents of violence and lynching in the country".

Regarding nature of cyberspace, the issue raised by my colleagues is extremely 

relevant. It is important to appreciate the nature of cyberspace and its present status in 

the country for a comprehensive view in this matter. Cyberspace has distinct and unique 

characteristics as compared to physical space. It is virtual, borderless and offers anonymity 

to an extent. As a result, cyber-attacks can be launched from anywhere in the world with 

limited possibility of trace-back and positive attribution. Once anybody is on internet, 

he can access any system on internet spread across the globe from anywhere. The cyber 

space offers virtual environment where anyone can hide his identity on the network and 
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create a pseudo name or even acquire some other identity. The security of the computer 

infrastructure acquires greater importance under these conditions.

Mr. Chairman, Sir, with widespread proliferation of new technologies like social 

media and mobile apps, etc. there are some miscreants who are misusing these technologies 

for committing cybercrimes. Such behaviour is facilitated by virtual and borderless 

nature of cyber space, where anyone can open account in any name including fake name 

from any part of the world. Most social networking sites do not conduct background 

information check and their servers are located abroad.

Mr. Chairman, Sir, social media platforms have become the most prominent media 

to facilitate interactions. They have led to growth of digital medium. Popular social 

media platforms are Facebook, Twitter, Linked In, Instagram, Youtube, WhatsApp etc. 

Any user can post any content (text, image, video, speech, etc.) from anywhere on social 

media platform. Typically, users of these platforms are identified by the profiles they 

create. Users are required to provide certain amount of personal information to facilitate 

connections. These sites facilitate communication between users by means such as fora, 

chat rooms, blogs, tweets, email, instant messenger etc. In addition, several customized 

features and applications are provided on these websites to share information, photos, 

audio and video files.

Mr. Chairman, Sir, India today is emerging as a big digital power with a proactive 

people-centric program of creating digital infrastructure focusing on digital delivery 

of services and thereby digital empowerment leading to digital inclusion where every 

common man is enjoying benefits of digital governance. With a strong base of 118 crore 

mobile phones, about 122 crore Aadhaar numbers and 32 crore Jan Dhan accounts being 

opened, new milestones in digital delivery of various benefits to the citizens have been 

created. Riding on this Jan-dhan, Aadhaar, Mobile (JAM) Trinity, the implementation of 

various welfare schemes have been streamlined whereby fictitious duplicate claimants 

have been identified and weeded out resulting in savings of over  ` 90, 000 crores as 

a result of such direct benefit transfer to the citizens. Initiatives like e-hospital, Jeevan 
Pramanan, e-scholarships, e-soil health cards, digital payments, digital locker, cloud 

services and Umang app wherein the citizen can avail the services of over 1,200 schemes 

of Central or State Governments in the palms of ordinary Indians, empowering the citizens 

in pursuit of digital inclusion.

India is also a globally recognised IT power where Indian IT companies have 

displayed their potential on the Global stage and have brought great respect to India. Of 
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late, India is becoming a big centre of the startup movement. The digital literacy scheme 

namely PMG DISHA that seeks to empower over 6 crore Indians is showing great results. 

Today innovation, entrepreneurship and inclination of ordinary Indians to improve the 

fruits of technology are being appreciated globally. The Government is taking initiatives 

so that in a few years India could become a 1 trillion dollar digital economy. Of late, India 

has also become an important country....

MR. CHAIRMAN: Mr. Minister. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: I take your point.

MR. CHAIRMAN: Go steadily. You are proceeding with a much more speed than 

me.

SHRI JAIRAM RAMESH (Karnataka): Sir, take it as read.

Ǜ  ी सभापित: नहीं -नहीं , ऐसा नहीं  होता है।

SHRI RAVI SHANKAR PRASAD: Sir, I will complete in a few minutes.

MR. CHAIRMAN: Don't worry. You continue.

SHRI RAVI SHANKAR PRASAD: Of late, India has also become an important 

country where social media platforms have spread their wings. The spread of social media 

has also in its own way contributed to awareness, connectivity, education, community self-

help, information and updates, and business promotion. All this could happen because the 

big digital economy operates beyond geographical borders.

Now, I come to userbase of Social Networking Sites by March, 2018. Facebook has 

219 crores user base world-wide and it has 19.4 crores in India, the highest; Twitter has 

33 crores user base world-wide and 2.6 crores in India; YouTube has user base of 100 

crores world-wide and 4.2 % crores in India, and WhatsApp has 150 crores user base 

world-wide and 20 crores in India up to February, 2017, the highest, in the world, in India 

footprint. The Source is © Statista 2018.

Hon. Chairman, Sir, now, I come to the Challenges. While acknowledging the 

benefits of digital empowerment, it has also brought in challenges and some of its 

reckless abuse has posed a serious dilemma of striking the balance between freedom of 

speech and expression, awareness, empowerment and the obligation to be responsible, 

accountable so that mobile platforms do not become vehicles to commit crime, incite 

hatred, provoke terrorism, extremism, promote money-laundering, etc. The Government 
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because of its commitment to respect freedom of speech and expression, freedom of 

choice and responsibility towards the right to privacy of the citizen is equally cognizant 

of the mandate of Article 19(2) of the Constitution of India where the freedom of speech 

and expression is subject to reasonable restrictions relating to sovereignty and integrity 

of India, the security of the State, friendly relations with foreign States, public order, 

decency or morality or in relation to contempt of court, defamation or incitement to an 

offence.

Hon. Chairman, Sir, now, I come to fake news. Fake news is a type of propaganda 

that consists of deliberate misinformation or hoaxes spread via traditional print and 

broadcast news media or online social media. It can include text, visual, audio, data report, 

etc. Fake news is written and published with the intent to mislead in order to damage an 

agency, entity, or person, and/or gain financially or politically, create disturbance and 

unrest, often using sensational, dishonest, or outright fabricated headlines to increase 

readership, online sharing, and Internet click revenue. The typical attributes of fake news 

are that it spreads fast, is doctored, is incorrect, is mala fi de, is intentional, is sensational/

glamorous, is unverified, and goes viral.

The Government is cognizant that social media platforms are being abused as 

vehicles for weaponisation of information against India's strategic interest and economic 

stability and is committed to taking suitable action to deter such action. Sir, now I come 

to the actions taken on misuse of social media and fake news. Recently, it has come to the 

attention of the Government of India that a number of disturbing instances causing loss of 

innocent lives have taken place in various parts of the country. These are deeply painful, 

regrettable, as well as a matter of deep concern for the Government. The Government 

has taken prompt action. The first incident was reports of breach of data at Facebook, 

wherein it was reported that data of a number of their users had been compromised by 

Cambridge Analytica. Immediately, notices were issued to the two companies and their 

response sought. Facebook responded that they will streamline their internal processes 

regarding handling of personal data. They stated that the case of Cambridge Analytica 

was a case of breach of trust. They promised to take various other steps to ensure that such 

breaches do not recur. Cambridge Analytica on the other hand gave an initial response that 

data of Indians was not breached but this was not in conformity with what was reported 

by Facebook. Cambridge Analytica also did not respond to a subsequent notice. Sir, 

therefore, it is suspected that Cambridge Analytica may have been involved in illegally 
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obtaining data of Indians which could be misused. The Government has entrusted this 

issue to be investigated by the CBI for possible violation of Information Technology Act, 

2000 and Indian Penal Code. There were also subsequent reports that data of users was 

illegally accessed by hardware manufacturers who had tie-ups with Facebook. In regard 

to this issue, Facebook has reported that they are not aware of any misuse of Facebook 

information, including Indian users' information.

Mr. Chairman Sir, there have been other series of incidents relating to abuse of social 

media where mob lynchings were reported in various parts of the country consequent to 

circulation of wild rumours on WhatsApp as a result of which innocent people have lost 

their lives. The Government swiftly issued notice to WhatsApp since in most incidents 

such horrible events were preceded by viral circulation of rumours on this platform. In 

response, WhatsApp have taken steps to increase the friction in propagation of content on 

the platform by reducing the number of forwards to five and also indicating whether an 

incoming message is either forwarded or originally composed by the sender. They have 

also planned to remove the forward button that appears adjacent to the video or audio 

message. They have also informed that they will be bringing in fact checking and fake 

news verification mechanisms to help people check the veracity of content on the platform. 

While taking note of such response, Mr. Chairman Sir, it was felt that it was not adequate 

to meet the challenges of the situation. Therefore, WhatsApp has been asked to come out 

with better technological solutions so that misuse of the platform is avoided. Also, the 

Government has issued second notice to WhatsApp and it was conveyed to them at the 

highest level that being a technological major company, it is equally their responsibility to 

promptly come up with technical solutions when a harmful message is in wide circulation 

on the same day in a particular area on a particular issue. It is their obligation to inform 

the law enforcement agencies when they notice such virtual messages.

Sir. now I come to the actions taken by the Ministry of Home Affairs. The Ministry 

of Home Affairs has issued a number of advisories including one advisory on untoward 

incidents in the name of protection of cows dated 9th August, 2016, another advisory on 

cyber crime prevention and control, dated 13th January, 2018 and also an advisory on 

incidents of lynching by mobs in some States fuelled by rumours of lifting/kidnapping 

of children, dated 4th July, 2018. Pursuant to the directions of the Supreme Court's order 

dated 17th July, 2018, MHA has issued a directive to the States for implementation of 

directions of the apex court on 23rd July, 2018 and has constituted a Group of Ministers 

and a High level Committee to make recommendations in this matter.
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Sir, now I come to the legal provisions very briefly. First is the IT Act, 2000; 

provisions for blocking and removal of content. (A) Blocking of websites/information. 

Section 69A of the Information Technology Act, 2000 provides for blocking of websites/

webpages in specific conditions of (i) Defence of India (ii) Sovereignty and integrity of 

India (iii) Security of State (iv) Foreign relations with foreign States (v) Public Order 

(vi) or for preventing incitement to the commission of any cognizable offense relating 

to above. (B) Disabling or removal of information by intermediaries. Social media site 

(Intermediaries) are required to disable or remove any unlawful information as and when 

brought to their knowledge through a court order or through appropriate Government or 

its agency. Various law enforcement agencies notify the social media sites for removal of 

contents/disabling of contents under provisions of Section 79(3)(b) of IT Act, 2000.

The Information Technology (Intermediary Guidelines) Rules, 2011 notified under 

Section 79 of the IT Act requires that the Intermediaries shall observe due diligence 

while discharging their duties and shall inform the users of computer resources not to 

host, display, upload, modify, publish, transmit, update or share any information that is 

harmful, objectionable, affect minors and unlawful in any way.

Now, Sir, I will share with this House how many blockings we have done under 

Section 69A of the IT Act, 2000. 

For Facebook, we have blocked 457; for YouTube, 95; for Twitter, 321; for 

Instagram, 41; and others, 51.

(ii) The compliance of the intermediaries in the year 2018 (till June, 2018) is as 

  follows:-

 Facebook–499; YouTube–57; Twitter–88; Instagram–25; Tumbir- 28. 

  URL means, Uniform Resource Locator.

The legal provisions that are currently available with regard to the conduct of 

intermediaries, which includes various social media platforms, in order to respond to 

such developments are in the IT Act, 2000. Some of such provisions need to be revised 

and reinforced so that they can respond to the emerging challenges. This is proposed to be 

done by strengthening the implementation aspects of Section 79 of IT Act, 2000.

Hon. Chairman, Sir, now, I come to new measures which the Government is 

proposing to take.

It is critical for social media service providers regulated as 'online intermediaries' 

under Indian law, to ensure that the lawful provision of their services and platforms in 
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India in order to continue to receive access to Indian users, should ensure and demonstrate 

their strict compliance with the Information Technology Act as well as all other applicable 

laws, as well as submit themselves and their services, platforms and other applications to 

the jurisdiction of Indian courts and authorities by having a physical presence In India.

To continue to target Indian users, such intermediaries must implement appropriate 

remedial measures and assist in curtailing any use of such services and platforms that 

perpetuate harm in Indian society, including loss of life or disruption of public order. 

This, at the very minimum, necessarily requires them to ensure that all such malicious 

messages circulated through their services or platforms in India can be traced, and their 

source of origin be effectively identified by law enforcement agencies or relevant public 

authority.

The Government is, therefore, seriously considering that through appropriate rules, 

all social media platforms should be required to locate their grievance officer in India who 

could act as the point of contact for all communication with regard to such grievances. 

The duty of such grievance officer should cover not only to receive grievances on real 

time basis, but also to inform law enforcement agencies. It is planned to issue directives in 

public interest to such intermediaries that would require all such social media platforms to 

ensure that their platforms do not become vehicles for promoting hatred, terrorism, money 

laundering, mob violence and rumour mongering. They should provide for technological 

solutions so that verified fake news and provocative messages can be filtered by technical 

solutions. They should bring in a more effective mechanism for receiving grievances and 

they should report to the law enforcement agencies. They should also seek to provide the 

facility of verifying fake news on the platform itself.

Further, this Government will strengthen the appropriate legal framework to ensure 

that significant social media and instant messaging service providers targeting Indian 

users do not deprive Indian users of the right to bring proceedings in India, and of the 

protections of Indian law.

The Government wishes to make it very clear that social media platforms run 

by any company or entity is an important stakeholder and therefore it cannot evade its 

responsibility, accountability and larger commitment to ensure that its platform is not 

misused on a large scale to spread incorrect facts projected as news and designed to 

instigate people to commit crime. If they do not take adequate and prompt action, then 

the law of abetment also applies to them. It is expected that while honouring freedom of 

speech and expression and right to inform and educate; the mandate of Article 19 (2) of 
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the Constitution has to be kept in mind and there has to be a healthy balance in overriding 

public interest.

In addition to taking the above reinforcement of legal provisions to make the 

platforms more accountable, the Government will also promote initiatives to increase 

awareness among the citizens to become adept in noticing fake news and to avoid 

becoming a party to viral circulation of fake news. A campaign to educate school 

children about the misuse of social media for propagation of false news will be taken 

up. The Common Service Centres will also be engaged in the task of promoting this 

message among people especially in rural areas. Various stakeholders such as educational 

institutions, professional and industrial associations, Chambers of Commerce, etc., would 

also be involved in this campaign. The State Governments will also be requested to join in 

this effort to make the citizens more aware to prevent the use and abuse of social media. 

In this regard, I will be writing to all Chief Ministers.

Conclusion: Mr. Chairman, Sir, the Government is committed to freedom of speech 

and expression and privacy of its citizens as enshrined in the Constitution of India. 

Government does not regulate content appearing on social network platform. These social 

network platforms, though, are required to follow due diligence as provided in Section 79 

of the Information Technology Act, 2000 and the Rules notified therein. They have also 

to follow Article 19(2) of the Constitution and ensure that their platforms are not used to 

commit and provoke terrorism, extremism, violence and crime.

Mr. Chairman, Sir, I have deliberately made the statement a little bigger as 

a comprehensive view can be conveyed by this. I will await the feedback from 

hon. Members. Sir, let me assure this House that our Government is committed to freedom. 

But freedom also comes with responsibility. Therefore, the social media platform, being a 

stakeholder, has also to understand the import, integrity and dignity of the larger message 

of India's Constitution so as not to promote crime.

Sir, with these words, I conclude awaiting the feedback from hon. Members.

MR. CHAIRMAN: Yes, it is really comprehensive. Shri V. Muraleedharan, you get 

seven minutes.

SHRI V. MURALEEDHARAN: Mr. Chairman, Sir, the notice that I had given is 

regarding misuse of social media in spreading fake news which leads to violence and 

unrest in various parts of the country. The hon. Minister has made a statement. But I 
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would like to put forward some of the views that are very important in the present context. 

Of course, the Government led by Narendra Modiji has given utmost importance to the IT 

sector. Digital India is one of the prime mottos of the Government of India. E-Governance, 

through which the citizens get services on demand, and digital empowerment of the citizen 

are the main mottos of the Government. But, at the same time, I would like to put on record 

that the social media, on the one hand, as utilised for the betterment of the citizens of the 

country whether it is the Railway use or for the safety of those who are in a precarious 

condition in foreign lands. All these are done by the Government. But, on the other hand, 

there are forces in the country which are bent upon creating unrest and violence in the 

country. Rumours are being spread; unauthenticated news is being spread. Even such 

information which are far from truth are being spread. There was an incident, I can quote, 

of recent days. On 16th April, Kerala witnessed a hartal or bandh. Perhaps, the misuse 

of social media, the violence that erupted in the whole of Kerala would be the largest that 

has been reported in the whole country. On a single day, there were around 400 incidents 

of violence. Thousands of youths sprang to the streets of Kerala armed with weapons and 

they were obstructing the peace loving common people of the society. This was not done 

by any organisation, this was not done on the basis of any verified information, there was 

no reason for such an incident to happen, and, of course, the Government was caught 

unaware, and ultimately those who suffered, they were the common people of the society. 

There are incidents reported from various parts of the country wherein some information, 

some news, some rumour is spread by some irresponsible people on the one hand, and 

on the other hand, the sinister designs of some people have led to large scale violence. 

These incidents, on the one hand, which lead to violence, are there and, on the other hand, 

there are also instances of social media being utilised or used deliberately to defame the 

political opponents. Recently the Karnataka elections were held. I would like to quote that 

the principal opposition party utilised or rather in a way doctored the advertisement given 

by Bharatiya Janata Party in a very prominent newspaper, The Hindu. That advertisement 

was doctored and used by the head of the IT Wing of the principal opposition party to 

spread facts which are far away from truth. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): That is not correct. 

...(Interruptions)...

SHRI V. MURALEEDHARAN: I have the material ...(Interruptions)... The banner 

headline in the top corner of The Hindu which gave the advertisement of BJP as 'for a 

corruption-free State', that was the slogan of the BJP, but the principal opposition party 
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made a poster which said 'for a corruption State'. The word 'free' was omitted or in a way 

erased. It was tweeted by the IT head of the principal opposition party. ...(Interruptions)... 
I have records of so many leaders, so-called respectable leaders. The Chief Minister of 

Delhi tweets or re-tweets one or the other fake news and later on he withdraws that. 

...(Interruptions)... My colleague *

MR. CHAIRMAN: 'Other House', you cannot quote. ...(Interruptions)... You cannot 

quote the other House, please. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I have a point of order. ...(Interruptions)... 

He is a Member of the other House. ...(Interruptions)... That should be expunged. 

...(Interruptions)... 

MR. CHAIRMAN: Okay, I have said it. ...(Interruptions)... Go ahead. 

...(Interruptions)...

SHRI V. MURALEEDHARAN: The so-called respectable leaders of every political 

party in the opposition use this opportunity or use such fake news.

MR. CHAIRMAN: Your time is coming to an end. ...(Interruptions)...

SHRI V. MURALEEDHARAN: They use such fake news to spread rumours. Even 

there was an incident and I have the pictures wherein a photo of Rawalpindi was used to 

show that the photo is of Bhopal. A respectable Member of this House, he used this, he 

did this. So, this is not an issue of political one-upmanship, every political party needs to 

adhere to the rules of the country. I would request that political parties and respectable 

leaders cutting-across party lines, will have to show restraint so that people of the country 

also follow the rules of the country. With these words, I conclude.

िवपक्ष   के नेता (Ǜ  ी गुलाम नबी आज़ाद):  माननीय चेयरमैन सर, यह एक महत् वपूणर्  िवषय है, 

जो पांच-सात िमनट मȂ  या दो िमनट मȂ  खत् म नहीं  हो सकता है। हमने इसके साथ ही Short Duration 

Discussion के िलए एक दूसरा नोिटस भी िदया है। उसमȂ  हम बहुत सारी चीजȂ  िडÎ कस कर सकते हȅ , 

जैसे security of citizens, छोटी-छोटी बिच् चयȗ  के साथ, बहनȗ  के साथ जो बलात् कार हो रहा है, 

वॉयलȂ स हो रही है, िजसकी वजह से डर है, ख़ ौफ है। मȅ  आपसे िनवदेन करू ं गा िक उसको आप नेक् Î ट 

वीक मȂ  लगाएं, तािक पूरी तरह से उस पर चचार्   हो सके। आज की चचार्   का िवषय सीिमत है। माननीय 

मंतर्  ी जी ने social media and fake news  पर बहुत बड़ा वक् तË य दे िदया है। यह बात ठीक है िक 
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इसमȂ  बहुत अच् छे सुझाव भी हȅ , लेिकन भारत जैसे िसिवलाइज् ड देश मȂ  इसे तरह की घटनाएं हो जाएं, 

यह बहुत शमर्  की बात है। इसमȂ  धमर्  या पाटीर्   का सवाल नहीं  है, यह देश का सवाल है। इससे देश के 

अंदर भी और देश के बाहर भी, हमारा जो चेहरा है, वह काला हो जाता है िक आिखर हम िकस तरह 

के लोग हȅ । िपछले साल भी इसी महीने इस िवषय पर चचार्   हुई थी और आज पूरे एक साल के बाद, 

िफर से इसी िवषय पर चचार्   हो रही है, लेिकन इस साल मरने वालȗ  की संख् या कम होने की बजाय बढ़ 

गई है। इस साल 13 राज् यȗ  मȂ , अफवाहȗ  की वजह से या जानबूझ कर, 40 lynching killings हो गई हȅ । 

कभी-कभी हम अफवाह का एक बहाना भी बनाते हȅ , अफवाह भी खुद बनाते हȅ  और खुद ही मौके पर 

पहंुच भी जाते हȅ । आप यह समझ लीिजए िक सब कुछ  fake news से चल रहा है या आईटी से चल 

रहा है। हमारे यहां ऐसे लोग भी हȅ , जो एक आदमी को भेजते हȅ  िक तुम अफवाह फैलाओं और हम 

मारने के िलए वहां पहले ही मौजूद हȗ गे। यह सब जानकारी हमȂ  है।  चंूिक समय बहुत कम है, इसिलए 

मȅ  इस सकरार से यह पूछना चाहता हंू िक fake news वाला आपके हाथ नहीं  आ रहा है, social 

media पर इसका misuse करने वाला आपके हाथ नहीं  आ रहा है, लेिकन अभी तक जो आपके हाथ 

आए हȅ , उनको आपने क् या िकया? माननीय मंतर्  ी जी ने अभी abetment की बात की, Abetment का 

कानून है िक अगर िकसी का क़त् ल िकया जाए, तो उसमȂ  मारने वाला,  सािज़श करने वाला, मौजूद 

होने वाला और encourage करने वाला, सब बराबर के िकर्  िमनल हȅ ।

महोदय, इस सदन के माध् यम से मȅ  माननीय मंतर्  ी जी से एक बात पूछना चाहता हंू, यहां मȅ  नाम 

नहीं  लेना चाहता, क् यȗ िक शायद उनको शमर्  नहीं  आती, लेिकन मुझे शमर्  आती है िक मेरे ही सदन के 

या दूसरे िकसी सदन के एक बड़े नेता, िजनका हम सब आदर करते हȅ , इज् जत करते हȅ , व ेिंल च करने 

वाले लोगȗ  या जो लोग साÇ Ģ  दाियकता फैलाते हȅ , उन लोगȗ  के साथ,  उनके समारोह मȂ  जाते हȅ , 

उनकी सहायता करते हȅ , उनका सÇ मान करते हȅ । यह देखकर मुझे शमर्  आ जाती है।

माननीय चेयरमैन साहब, कुछ अरसा पहले साÇ Ģ  दाियकता िंह सा फैलाने के जुमर्  मȂ  नवादा जेल, 

झारखंड मȂ  कुछ लोग बंदी थे।

†Transliteration in Urdu script.

†



[RAJYA SABHA]466 Calling Attention to ... ... Public Importance

[Ǜ  ी गुलाम नबी आज़ ाद]



[26 July, 2018] 467Calling Attention to ... ... Public Importance

एक माननीय सदÎ य: नवादा िबहार मȂ  है।

Ǜ  ी गुलाम नबी आज़ाद: ठीक है। जो रू िंल ग पाटीर्   * के बहुत सारे associated wings हȅ ।

Ǜ  ी सभापित: गुलाम नबी जी, ऐसे तो बाकी लोग भी दूसरी पाटीर्  ज़ का नाम लȂ गे।

Ǜ  ी गुलाम नबी आज़ाद: व ेपाटीर्   का नाम ले चुके हȅ , लेिकन यहां मȅ  िकसी का नाम नहीं  ले रहा हंू।

Ǜ  ी सभापित: उन् हȗ ने िकसी पाटीर्   का नाम नहीं  िलया है, अगर िलया है तो मȅ  काट दंूगा।

SHRI ANAND SHARMA: He said that 'Principal Opposition Party'.

Ǜ  ी सभापित: आप भी ऐसे ही बोिलए।

Ǜ  ी गुलाम नबी आज़ाद: मȅ ने िकसी का नाम नहीं  िलया, लेिकन मेरे पास नाम है। मेरे पास मंतर्  ी 

का नाम भी है, वीिडयो भी है। ...(Ë यवधान)... 

MR. CHAIRMAN: My only appeal is, if one party takes the name of the other party, 

they will take another name and then the entire purpose is lost. He did not take the name. 

If it is there, it will be removed.

SHRI GHULAM NABI AZAD: Sir, I am taking all the precautions. I have the 

name of the Ministers. I have the name of the organisation that has been telecast widely 

across the country and printed across the country, but yet I am not taking the name. 

लेिकन व ेलोग, जो जेल मȂ  थे, व ेसाÇ Ģ  दाियकता फैलाने के जुमर्  मȂ  वहां थे, ऐसा नहीं  िक व ेबॉडर् र पर 
लड़ कर आए थे। एक माननीय मंतर्  ी उनसे िमलने जेल मȂ  जाते हȅ  िक बहुत अच् छा काम िकया!

सर, दूसरे Union Minister, िजनका मȅ  बहुत आदर करता हंू, व े िवदेश मȂ  पढ़े हुए हȅ । मȅ  नहीं  
समझता िक िवदेश मȂ  िकसी यूिनविर्स  टी मȂ  िंल िंच ग की टर्  ेिंन ग दी जाती है। झारखंड के अन् दर, मȅ  Î टेट 
का नाम बता रहा हंू, झारखंड मȂ  िंल िंच ग के िलए जो 8 आदमी पकड़े गए हȅ , व ेजेल मȂ  हȅ , कई महीनȗ  से 
जेल मȂ  हȅ । जब उनको बेल िमल जाती है, तो व ेसीधे केन् दर्  ीय मंतर्  ी के घर पर जाते हȅ  और माननीय 
केन् दर्  ीय मंतर्  ी उन पर फूल डाल कर उनको िमठाई िखलाते हȅ ।
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Ǜ  ी सभापित: टाइम का ध् यान रिखए।

Ǜ  ी गुलाम नबी आज़ाद: सर, इसमȂ  बीच मȂ  disturbance हो गयी थी। ...(Ë यवधान)...

Ǜ  ी सभापित: हम दोनȗ  के बोलते समय disturbance हुई थी। ...(Ë यवधान)...

Ǜ  ी गुलाम नबी आज़ाद: सर, इसी तरह, जब 2015 मȂ  पहली िंल िंच ग अखलाक़ की हुई थी, तब 

उस समय * के एमएलए कहते थे िक मȅ  तुÇ हȂ  बेल िदलाऊंगा। कठुआ गȅ ग रेप के समय तो आपको 

मालूम ही है िक उस वक् त की रू िंल ग पाटीर्    के पूरे मंतर्  ी सड़कȗ  पर उतरे थे। उसी तरह से अभी 

झारखंड मȂ  एक और िंल िंच ग हुई, तो माननीय मेÇ बर ऑफ पािर्ल  यामȂ ट उनको कहते हȅ  िक इसका जो 

वकील का खचार्   है, वह सब मȅ  दंूगा।

Ǜ  ी सभापित: गुलाम नबी जी, Ã लीज़।

Ǜ  ी गुलाम नबी आज़ाद: माननीय मंतर्  ी जी, जब आप अपने िमिनÎ टसर्  पर और अपने एमपीज़ पर 

ऐक् शन नहीं  ले सकते हȅ , तो आप कहां छान मारȂ गे? ये सब तो िफजूल की बाते हȅ । क् या आप इन 
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िमिनÎ ट सर् , एमपीज़ और एमएलएज़ पर ऐक् शन लȂ गे? उनको डर्  ॉप कीिजए, उनके ऊपर कानूनी 

कारर् वाई कीिजए, चार िदन मȂ  यह िंल िंच ग बंद हो जायेगी, बहुत-बहुत धन् यवाद।

Ǜ  ी सभापित: Ģ  ो. मनोज कुमार झा। आपके पास पांच िमनट हȅ ।

Ģ  ो. मनोज कुमार झा  (िबहार): सभापित महोदय, मुझे बोलने का अवसर देने के िलए शुिकर्  या। 

...(Ë यवधान)... Sir, at the outset, hon. Minister, this intent, the purpose is very good, 

provided we also touch base with some of the crude realities which actually doesn't 

figure out. I shall come out with important suggestions in the process.

सर, मȅ  बगैर िकसी िशकवा-िशकायत के कुछ बातȂ  कहंूगा, क् यȗ िक इस िवषय को मȅ ने पहले भी 

सर के संज्ञ  ान मȂ  लाने की कोिशश की थी। मȅ  इस सदन का एक नया सदÎ य हंू, मुझे पता नहीं  है िक 

इस सदन ने पांच वषर्  पूवर्  िकतनी बार िंल िंच ग पर चचार्   की है। मुझे नहीं  पता िक इससे पहले िंल िंच ग, 

मॉब िंल िंच ग हमारी vocabulary के रोजमरार्   की ...(Ë यवधान)...

संसदीय कायर्  मंतर्  ालय के राज् य मंतर्  ी तथा सांिख् यकी और कायर् कर्  म कायार्  न् वयन मंतर्  ालय मȂ  
राज् य मंतर्  ी (Ǜ  ी िवजय गोयल): यह चचार्   सोशल मीिडया पर है या िंल िंच ग पर है? ...(Ë यवधान)...

Ǜ  ी देरेक ओĤ  ाईन (पिÌ चमी बंगाल): सर, ...(Ë यवधान)... िंल िंच ग पर भी होगी। ...(Ë यवधान)... 
सोशल मीिडया पर भी ...(Ë यवधान)...

Ǜ  ी सभापित: Ã लीज, इनको बोलने दीिजए। ...(Ë यवधान)... आप अपना िवषय रिखए।

Ģ  ो. मनोज कुमार झा: महोदय, मȅ  अपना िवषय रखंूगा। ितर्  कोणिमित मȂ  LHS=RHS होता है। 
Left Hand Side is equal to Right Hand Side. ऊपर से चिलए या नीचे से चिलए, मȅ  वहां पर आ 
रहा हंू।

सर, मȅ  आपके माध् यम से बस एक आगर्  ह करना चाहता हंू िक सोशल मीिडया का use, mob 
lynching, violence, यह हमारी रोजमरार्   की िजन् दगी का िहÎ सा हो रहा है। कई लोगȗ  को यह 
मुग़ालता है िक आज भीड़ उनके िनयंतर्  ण मȂ  है, लेिकन भीड़ िकसी के िनयंतर्  ण मȂ  नहीं  होती है, भीड़ ही 
िनयंतर्  ण मȂ  ले लेगी। िजनको आज यह समझ मȂ  आ रहा है िक भीड़ पर उनकी पूरी पकड़ है, मȅ  यकीन 

िदलाता हंू िक Le Bon के टाइम से Zimbardo तक, तकनीक चाहे जो भी रही हो, भीड़ ने सÆ यताओं 

को लील िलया है, तो Ë यिक् त और पोिलिटकल पाटीर्  ज़ क् या चीज़ है? सब आयȂ गे और खत् म हो जाएंगे। 

सदन के माध् यम से मेरा िसफर्   एक आगर्  ह है िक Ģ  ितिÍ ठत पदȗ  पर बैठे हुए Ë यिक् त अगर अपने पद की 

गÇ भीरता नहीं  समझ रहे हȅ  — आप मानक देने को देते हȅ , हमारा आपका राजनीितक िवरोध हो सकता 
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है, लेिकन हम एक-दूसरे के राजनीितक दुÌ मन नहीं  हȅ । सर, यह दुÌ मनी की ज़ुबान सोशल मीिडया मȂ  
Ģ  मोट होती है। मȅ  माफी के साथ कहना चाहता हंू िक Ģ  ितिÍ ठत पदȗ  पर बैठे हुए लोग उसकी तसदीक 
करते हȅ । Ģ  ितिÍ ठत पदȗ  पर बैठे लोग उसकी तसदीक़ करते हȅ , उसे forward करते हȅ , उस पर tweet 
करते हȅ । अगर भाषाई िंह सा पर लगाम नहीं  लगाई गई, तो जो भौितक िंह सा होती है, जो physical 
violence होता है, वह भाषाई िंह सा की पिरणित होती है। आप हमारी शÅ दावली पर गौर किरए। मȅ  4 
वषर्  पूवर्  45-46 साल का था, लेिकन इतनी िंह सा हमारे समाज मȂ  नहीं  थी। इतनी सख् त ज़ुबान से हम 
एक-दूसरे से बात नहीं  करते थे। माननीय मंतर्  ी महोदय कह रहे थे िक social media पर कोई tweet 
आता है - गलत है। िफर कोई मैसेज forward होकर आता है, वह television channels पर भी चलता 
है। जब वह television channels पर चलता है तो शहर के शहर जल उठते हȅ , गली कूचȗ  मȂ  दीवार 
खड़ी हो जाती है। जब भी चुनाव आएंगे, राजनीितक अपनी जगह है, लेिकन अगर हमने इसका कोई 
साझा हल नहीं  िनकाला, तो मȅ  बता रहा हंू िक वह िदन दूर नहीं , पड़ोस मȂ  हमने देखा था, हमारे ही 
पड़ोस का मामला है, आज वह हमारी vocabulary मȂ  आ गया है। जब आप तािलबान बोलते हȅ  तो 
उसके भाव अलग हो जाते हȅ । हमारा मुÊ क कभी वसैा नहीं  होना चािहए, चाहे उधर आप बैठे या हम 
बैठȂ । इसिलए हम सबको एक साझा संकÊ प लेना होगा।

मुझे यहां एक और चीज़ कहनी है, ज् यादा वक् त न लेते हुए, मȅ  कह देना चाहता हंू। 
...(Ë यवधान)... मुझे पता है िक अभी वक् त है। ...(Ë यवधान)... हम सब एक बार अपनी िदनचयार्   को 
देखȂ । यह trolling  शÅ द चार वषर्  पूवर्  तक मुझे तो कम से कम पता नहीं  था। अचानक trolling कहां से 
आ गया? अब तो मंतर्  ी तक troll हो जाते हȅ । यह कौन-सा दौर आ गया है? आपने सच कह िदया तो 
आप troll हो गए, कोई जुबान बोल दी तो troll हो गए। यह उिचत नहीं  है। माननीय मंतर्  ी महोदय, इसमȂ  
हम सबका सहयोग रहेगा। हमȂ  यह तय करना होगा िक िंह सा की जुबान, बात-बात पर कौमȗ  के बीच मȂ  
जो दीवार खड़ी हो जाती है; वह न हो। लोग गाय की बात करते हȅ  लेिकन आज गाय मसला नहीं  है। मȅ  
सदन से कहंूगा िक सबसे बड़े गौ-रक्ष  क महात् मा गांधी थे, िजनकी 1954 मȂ  एक िकताब publish हुई थी 
- "How to serve the cow." ...(Ë यवधान)... िजसमȂ  उन् हȗ ने गाय को लेकर अपने िवचार रखे थे। 
आपको वह िकताब पूरे सदन मȂ  तमाम लोगȗ  को बंटवानी चािहए। उससे पता चलेगा िक िहन् दू धमर्  और 
गौ-रक्ष  ा का क् या ताÊ लुक है। उसमȂ  वह कहते हȅ  िक अगर गाय की रक्ष  ा इस तरीके से करोगे तो वह 
हमारे धमर्  को शैतान मȂ  तÅ दील कर देगी। आज हमने बापू को कहां भलुा िदया? ...(Ë यवधान)... 
महोदय, मुझे िसफर्   एक िमनट और दे दीिजए।

Ǜ  ी सभापित: मेरे हाथ मȂ  कुछ नहीं  है। अब आप conclude कीिजए। ...(Ë यवधान)...

Ģ  ो. मनोज कुमार झा: मȅ  आिखरी बात कहकर conclude कर रहा हंू। एक अहम गȗ डवी साहब 
गȗ डा के थे। उन् हȗ ने कहा था-

'िहन् दु या मुसलमान के अहसासात को मत छेिड़ए,

कुसीर्   के िलए इस जज़बात को मत छेिड़ए,

हममȂ  कोई हूण, कोई शक कोई मंगोल है,

दफन है जो बात, उस बात को मत छेिड़ए।

शुिकर्  या सर।

[Ģ  ो. मनोज कुमार झा]
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MR. CHAIRMAN: I have a list of 13 Members to speak and then we have reply by 

the Minister and all this has to be completed in one hour.

SHRI D. RAJA (Tamil Nadu): Sir, at the outset, I take this opportunity to appreciate 

the hon. Minister for making such a comprehensive statement. But, it also lacks in certain 

respects. Sir, social media has become a great forum. It has brought people close. But, 

at the same time, it is being used to create strains among human and social relations. In 

a country like ours, we are witnessing a situation which is unprecedented. Sir, social 

tensions and social conflicts have increased by many fold and hatred and intolerance 

has become the order of the day. Social media contributes to this. In fact, social media 

can play a positive role in building public opinion, in questioning the Government, in 

criticising the Government, in exposing the failures of the Government and, at the same 

time, mobilizing people for common good of the society and nation. Here, Sir, I would 

like to give one small example and after that I shall conclude. I live in Vitthalbhai Patel 

House. There is one Mavalanker Hall. One national political party organized a national 

meet of social activists. They called it 'Social Media Warriors Meet'. It forced me to think 

as to what they meant by 'Social Media Warriors'. Who are these warriors? Against whom 

are they fighting? That is where the problem lies. There are extremist organizations, the 

Right Wing Extremist Organization for that matter. They spread falsehood. They indulge 

in character assassination. They spread. ...(Interruptions)... They intimidate political 

opponents by spreading falsehood and hatred. This is what the Government should touch 

upon. The parties, in power, should be very responsible and sensitive to such issues. I 

am telling you, Sir, that the hon. Minister is a sensitive person. You know, whom I mean. 

All this is happening. I don't want to get personal. But, I am also one of the victims. 

...(Interruptions)...

MR. CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI D. RAJA: I am also one of the victims of fake news, falsehood, and character 

assassination. ...(Interruptions)... This is precisely run by ...(Interruptions)... This is 

where the Minister will have to address this question.

SHRI DEREK O'BRIEN: Sir, since this is a Calling Attention Motion, I have four 

specific questions to the Minister. And, I hope, he will answer those. But, before that, I 

Have got three sentences.

It is the party which came to power in 2014 which created the culture of digital 

mobs. We have to understand this. It is the party which came to power in 2014 which used 
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the social media to condition minds. It is the party which came to power in 2014 which 

has made fake news their master hobby. We have to understand this.

I have four specific questions. I hope, these will be answered at tne end of this 

debate. One, what the Minister did not tell you, in his so-called comprehensive review, 

which the largest Facebook account is that was brought down by Facebook. That was 

called 'Postcard News'. The Postcard News was brought down. Look at the contents of the 

Postcard News. It is one hundred per cent Right Wing * contents. ...(Interruptions)...

MR. CHAIRMAN: No; no. * will not go on record. ...(Interruptions)...

SHRI DEREK O'BRIEN: Has * become an unparliamentary expression, Sir? 

...(Interruptions)...

MR. CHAIRMAN: If you name parties and organizations here, then, they will say 

something else. ...(Interruptions)... B.K. Hariprasadji, please do not spread rumours here 

in the House. ...(Interruptions)... Nothing shall go on record. ...(Interruptions)... Nothing 

shall go on record. ...(Interruptions)... Nothing shall go on record.

SHRI DEREK O'BRIEN: Sir, I did not mean to hurt anyone. In my book, it means 

'Rumour Spreading Society'. ...(Interruptions)...

MR. CHAIRMAN: He may be having his own book, why are you worried? 

...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, my first question is if the Postcard News was brought 

down, we know the contents, why are the MLAs, MPs and Ministers of the BJP are 

demanding to Facebook that it should be brought back? Why?

My second question is, if we know India's most bilious and hatred-spreading 

twitter handle '@Ippatel' — India's most bilious and hatred-spreading monger — why 

was he called to the BJP President's social media network ...(Interruptions)... last week? 

...(Interruptions)... 

MR. CHAIRMAN: Shall we really discuss all these things in the Parliament? 

...(Interruptions)... Which party is meeting whom, shall we discuss all these things? 

...(Interruptions)... You have to conclude, please. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, I want to make just two more points. A lot of India 

lives in villages, a lot of India lives in cities and towns. But, I live a lot on internet. 

...(Interruptions)... Just two more points, Sir.

[Shri Derek O'Brien]

*Expunged as ordered by the Chair.
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Mr. Minister, if you think that WhatsApp groups are creating all these problems — 

yes, you are right they are creating all these problems — please get WhatsApp to disclose 

to you, at least, one thousand such groups, and that will be very useful to you to find out 

who they are. ...(Interruptions)... Sir, my fourth point is on Facebook. Facebook's largest 

advertiser in India today, with 19 sponsored ads for the last six months, is 'Nation with 

NaMo'. My question is: Who is paying for this?

MR. CHAIRMAN: Now, Shri Javed Ali Khan.

SHRI DEREK O'BRIEN: Sir, let me finish.

MR. CHAIRMAN: Shri Javed Ali Khan.

SHRI DEREK O'BRIEN: No, Sir. Let me conclude.

MR. CHAIRMAN: You have no speciality. All are equal.

SHRI DEREK O'BRIEN: Sir, I have asked four questions. Let me finish.

MR. CHAIRMAN: That has nothing to do with this.

SHRI DEREK O'BRIEN: Sir, I have asked relevant questions. I have asked four 

questions.

MR. CHAIRMAN: You have the capacity to conclude in two minutes, but you went 

beyond that.

SHRI DEREK O'BRIEN: Sir, I am concluding with only one sentence. Please allow 

me.

MR. CHAIRMAN: Please.

SHRI DEREK O'BRIEN: Sir, if I am not making a relevant point, I can sit down 

immediately. I have asked four questions. I want those answers, because I believe, the 

Trinamool Congress believes that 'digital India' is really 'divisive India'. Thank you.

MR. CHAIRMAN: Thank you. Now, Shri Javed Ali Khan. ...(Interruptions)... Please 

don't make allegations against each other; the debate will get diluted and diverted.

Ǜ  ी जावेद अली खान (उǄ  र Ģ  देश):  माननीय सभापित जी, मȅ  िपछले तीन वषș    मȂ  पहली बार 

यह देख रहा हंू िंक म तर्  ी जी का वक् तË य िसफर्   अंगर्  ेज़ी मȂ  िदया गया है, िजसे मȅ  पूरी तरह से नहीं  समझ 
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पाया। मुझे लगता है िक आपका यह Î टेटमȂ ट बौिǉ  क िवम शर्  के िलए बहुत बेहतर हो सकता है, लेिकन 
आपका आिखरी पैरागर्  ाफ, जो conclusion के नाम से िलखा हुआ है, उसे मȅ  ठीक तरह से समझ पाया 
हंू। वह यह है िक "The Government does not regulate content appeating on social network 
platform." यानी आपने अपना पÊ ला झाड़ िलया। आप इसे रेगुलेट नहीं  करते, इसिलए शायद आप 
इसे कंटर्  ोल भी नहीं  कर सकते। इस Calling Attention की िवषय-वÎ तु मȂ  violence और lynching का 
भी िज़ कर्   है। मȅ  कहना चाहता हंू िक बेहतर यह होता िक इस िवषय-वÎ तु का Calling Attention या 
ध् यानाकषर् ण Ģ  Î ताव हमारे बीच मȂ  गृह मंतर्  ालय के साथ क् लब होकर आता।

सभापित महोदय, जहां तक सोशल मीिडया के misuse का सवाल है, यह आज िनिÌ चत रू प से 
िंच ता का िवषय है। मȅ  आपको बताना चाहता हंू िक सोशल मीिडया मȂ  अफवाहȂ  फैलाई जाती हȅ , झूठे 
समाचार चलते हȅ , झूठी खबरȂ  चलती हȅ । इसमȂ  कोई दो राय नहीं  है, लेिकन वह खबरȂ  कहां तक हमारे 
रोजमरार्   के जीवन को Ģ  भािवत करती हȅ , हमारे राजनैितक जीवन को Ģ  भािवत करती हȅ , हमारे समाज 
के सांĢ  दाियक सौहादर्  को Ģ  भािवत करती हȅ , मȅ  कहना चाहता हंू िक जब इसका िवपरीत Ģ  भाव पड़ता 
है, तब वह िंच ता का िवषय बन जाता है। उसमȂ  भी सबसे ज् यादा खतरनाक बात यह है िंक स गिठत रू प 
से राजनीितक दल या राजनीितक िवचारधारा से Ģ  ेिरत संगठन  अफवाहȂ  फैलाने का काम करते हȅ , 
और सामािजक सौहादर्  को िबगाड़ने का काम करते हȅ , तब यह अत् यिधक िंच ता का िवषय बन जाता है। 
मेरी याǈ  ाÌ त मȂ ..

†Transliteration in Urdu script.

[Ǜ  ी जावदे अली खान]

†
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MR. CHAIRMAN: Please. conclude.

Ǜ  ी जावेद अली खान: सभापित महोदय, पहले इसमȂ  तीन िमनट िमला करते थे, आपने दो 

िमनट कर िदए। Zero Hour मȂ  भी तीन िमनट समय िमलता था, आपने उसमȂ  भी दो िमनट कर िदए।

Ǜ  ी सभापित: इसमȂ  मȅ  कुछ नहीं  कर सकता हंू। समय नहीं  है, समय-सीमा एक घंटा ही है, आप 

देिखए िक already 55 िमनट् स हो गए हȅ । ...(Ë यवधान)... Ã लीज़ अब आप समाÃ त किरए। 

...(Ë यवधान)... अब  आप समाÃ त किरए। ऐसे चार लोगȗ  के बोलने से कुछ नहीं  होगा। ...(Ë यवधान)... 
मȅ  िपछले 20 साल से यहां पर हंू, क् या होगा यह मुझे भी मालूम है। ...(Ë यवधान)...

Ǜ  ी जावेद अली खान: सर, मȅ  यह कहना चाहता हंू िक ...(Ë यवधान)... मेरी याǈ  ाÌ त मȂ  पहली 

बार अफवाहȂ  फैलाने का काम वषर्  2013 मȂ  हुआ था, जब उǄ  र Ģ  देश के पिÌ चमी िहÎ से मȂ  दंगे हुए थे। 

वहां पर पहली बार सोशल मीिडया के जिरए अफवाहȂ  फैलाकर पिÌ चमी उǄ  र Ģ  देश को दंगȗ  की आग 

मȂ  झȗ का गया। ...(Ë यवधान)... िंफर उन द गाइयȗ  को बहुत बड़े मंच पर खड़ा करके सÇ मािनत िकया 

गया। ...(Ë यवधान)...

MR. CHAIRMAN: Thank you. Now, Shri Vijaysai Reddy. ...(Ë यवधान)... आप जो 

भी बोल रहे हȅ , यह िरकॉडर्  मȂ  नहीं  जाएगा। ...(Ë यवधान)... यह िरकॉडर्  मȂ  नहीं  जाएगा।

Ǜ  ी जावेद अली खान: *

Ǜ  ी सभापित: Ǜ  ी जावदे अली खान, आप सज् जन आदमी हȅ । Ã लीज़ बैिठए।

MR. CHAIRMAN: Shri Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the social media is a 

phenomenon world -wide and it has come to stay in India. ...(Interruptions)...

संसदीय कायर्  मंतर्  ालय मȂ  राज् य मंतर्  ी (Ǜ  ी िवजय गोयल): * ...(Ë यवधान)...

Ǜ  ी सभापित: रेƿ  ी जी, आप बोिलए, आप बोिलए।

*Not recorded.

†

†*

†Transliteration in Urdu script.

†
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Ǜ  ी आनन् द शमार्  : *

Ǜ  ी सभापित: Ã लीज़, आप बैठ जाइए। ...(Ë यवधान)... बैठ जाइए। ...(Ë यवधान)... Time is 

running out. ...(Ë यवधान)... Time is running out. ...(Interruptions)...

Ǜ  ी आनन् द शमार्  : *

Ǜ  ी सभापित: आनन् द शमार्   जी, आप बैिठए। ...(Ë यवधान)... यह िरकॉडर्  मȂ  नहीं  जा रहा है, 
unnecessary आप ...(Ë यवधान)...

Ǜ  ी आनन् द शमार्  : *

Ǜ  ी सभापित: िजनका नाम मȅ  नहीं  लेता हंू, वह िरकॉडर्  मȂ  नहीं  जाता। ...(Ë यवधान)...

Ǜ  ी आनन् द शमार्  : *

Ǜ  ी सभापित: Ǜ  ी िव. िवजयसाई रेƿ  ी। ...(Ë यवधान)... उन् हȗ ने जो कहा, िरकॉडर्  पर वह नहीं  
जाएगा, यह भी नहीं  आएगा। ...(Ë यवधान)...

Ǜ  ी आनन् द शमार्  : *

MR. CHAIRMAN: Shri Vijayasai Reddy. ...(Interruptions)... If you people don't 

want the discussion, thank you. आप लोगȗ  को बहस नहीं  चािहए, तो धन् यवाद। ...(Ë यवधान)...

SHRI V. VIJAYASAI REDDY: Sir, social media is a phenomenon world-wide and 

it has come to stay in India and it enables the people to be connected on real-time basis 

and the information is flown as it happens and keeping them connected and engaged like 

people never-before.

Sir, there are several issues in social media, be it WhatsApp, be it Instagram or 

Facebook or Twitter, whatever it is. The first danger is the danger of mass hysteria and 

our communal reactions. The second is, the Government has to draw a line between 

the freedom of speech and the content what comprises of derogatory and seditious. In 

fact, the real news or information is increasingly getting buried in the avalanche of false 

information.

Sir, studies show that there are about 3.55 million users. It means approximately 35 

crores of people in India are using this Internet, roughly about 27 per cent of the Indian 

population. So, it is very difficult to do away with the social media.

Therefore, firstly, I suggest the Government of India and the hon. Minister in this 

regard that there has to be a continuous, constant vigilance and monitoring without affecting 

the right of speech and without getting any allegation that we are encroaching upon the 

individual freedom because they can't tap the telephones or they can't intervene.

*Not recorded.
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3.00 P.M.

The second point is, it is imperative for the Government of India to get together all 

stakeholders, the civil society and try to address this issue.

The third suggestion that I would like to make in this regard is ...

MR. CHAIRMAN: Please conclude.

SHRI V. VIJAYASAI REDDY: Yes, Sir.

Sir, all these applications and service provides depend upon the advertisements. 

That is the only revenue that they have got. So, if the Government of India can work out 

and wherever the applicant-owner or promoter crosses the line, they can think of imposing 

some curbs on Indian companies giving advertisement lease to these applications. 

Thanking you very much.

SHRI SWAPAN DASGUPTA (Nominated): Sir, I am very glad that the Minister 

started his address by referring to the IT industry. It is important to note that the IT industry 

grew in India not because of the Government but despite the Government. And it is also 

important to note that social media has arisen not because of any Government, not because 

of any political parties but by itself. The reasons why it has grown is because people use 

technology to form communities. Ninety-five per cent of social media is used for most 

innocuous things like using for family exchanges, for family photographs, sharing dog 

photographs, exchanging news about stamp collections and things like that.

The reason why it is now on the verge of eclipsing the mainstream media is partly 

because the mainstream media had developed a certain arrogance which made sure that 

certain perspectives were kept out, and those perspectives are now sought to be filled in 

by social media. It is very, very important to realise that it has democratized the voice of 

the people. It has enabled alternative voices to creep in and that is because these voices 

were not being heard earlier. It is interesting to note also, Sir, that the term 'fake news' 

came into vogue only during the American Presidential Elections, when the social media 

was used because most of the mainstream media did not endorse one particular candidate, 

who ended up winning. So, here again, Sir, it is important and we must keep in mind that 

any attempt to regulate social media amounts to actually curtailing a facet of democracy. 

Now, because these are new voices, because these are alternative voices, there is a degree 

of insolence and sometimes there is also an absence of vocabulary, which has resulted in 

some of the articulation being certainly crude, etc. We must keep that in mind.



[RAJYA SABHA]478 Calling Attention to ... ... Public Importance

MR. CHAIRMAN: Please conclude.

SHRI SWAPAN DASGUPTA: Therefore, while we are talking about threats to law 

and order, I think enough propagations exist, as they have said, which would enable us 

to do this, but we cannot take into account certain things because any attempt to monitor 

social media becomes an infringement on civil liberties. At the same time, we want a 

complete crackdown on that. Both of these cannot happen together. There are enough 

laws. Let the Minister and the Ministry of Home Affairs use these intelligently.

SHRI K.K. RAGESH (Kerala): Hon. Chairman, Sir, at the outset, I would like to 

say that it is mot social media that is responsible for the incidents of mass lynching 

taking place in our country, but it is the politics of hate that has resulted in the increasing 

incidents of mass lynching in our country. That is the issue to be addressed. It is a fact that 

the social media is being misused mainly by communal outfits. If you look at the fake IDs 

created by certain sections, mainly communal propaganda is being unleashed by these 

IDs. It could be in favour of the majority community, the saffron brigade or in favour of 

minority fundamentalists. So, social media is mainly being used and misused by these 

forces. I think this is a very serious issue that needs to be addressed.

Sir, the hon. Member here was referring to a certain hartal that happened in Kerala. 

The Member must also be aware of the fact that recently the Facebook has removed a fake 

ID of the saffron brigade, which is called post-cargills. Please let us know who created 

that ID. That ID was propagating a malicious campaign which, in fact, intended to affect 

the secular fabric of the State of Kerala and divide the people on communal lines. Again, 

who had initiated that call for a hartal? The call for hartal was initiated by the Right Wing 

forces through their IDs  and it was carried forward by the minority communal forces in 

the State of Kerala.

MR. CHAIRMAN: Mr. Ragesh, please conclude.

SHRI K.K. RAGESH: Sir, they had initiated it and their counterpart had taken that 

forward. That has happened. Another thing is that cyber crimes are increasing day-by-

day in our country. It needs to be addressed separately. I would demand from the hon. 

Minister to set up special courts manned with trained Judges — that is very important— 

to deal with cyber crimes because that is a separate issue that needs to be dealt with 

separately. Of course, social media plays a very important role in ensuring democracy of 

our country. Freedom of speech and expression is extremely important. So, we have to 
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hail the importance of social media. At the same time, we should come up with certain 

stringent provisions in IT Act for preventing the misuse of social media by the communal 

forces. Thank you.

Ǜ  ी राम चन् दर्   Ģ  साद िंस ह (िबहार): सभापित महोदय, सबसे पहले नेता िवपक्ष   ने िबहार के 

नवादा के बारे मȂ  चचार्   की। चंूिक मȅ  िबहार को िरĢ  ेज़Ȃ ट करता हंू, इसिलए मȅ  उस पर बोलना चाहंूगा। 

इन् हȗ ने बताया िक एक मंतर्  ी जेल मȂ  िमलने गए। इनको पता होना चािहए िक व ेजेल मȂ  िमलने तो गए, मȅ  

इनका बहुत सÇ मान करता हंू, लेिकन िजन लोगȗ  पर कारर् वाई की गई, क् या उनके साथ िकसी Ģ  कार 

की नरमी बरती गई है? मȅ  Î पÍ ट कर देना चाहता हंू िक िबहार मȂ  कहीं  भी जाित के नाम पर, धमर्  के 

नाम पर अगर लोग सांĢ  दाियक तनाव पैदा करते हȅ , तो सरकार उनके साथ सख् ती से पेश आती है। 

अभी िंल िचग के बारे मȂ  चचार्   हो रही थी। यह सही बात है िक हम सब लोग उसकी भत् सर् ना करते हȅ । 

लेिकन मȅ  बताना चाहंूगा िक हमारा Ģ  देश िबहार ही है िजसमȂ  भागलपुर Å लाइंिंड ग केस भी हुआ था। वह 

िकसके समय मȂ  हुआ था? हम सब लोगȗ  को इन चीज़ȗ  मȂ  नहीं  जाना चािहए, लेिकन हमारे मंतर्  ी 

महोदय ने िजस Ģ  कार से इस चीज़ को कवर करने के िलए बात रखी है, हम लोग उसका समथर् न 

करते हȅ  और खासकर के जहां-जहां से इस तरह की फेक न् यूज़ आती है,  उसके िलए गर्  ीवांस       

ऑिफस सर्  की पोिंÎ ट ग के बारे मȂ  जो बात की है, उसका Î वागत िकया जाना चािहए। हमारा जो सोशल 

मीिडया है, इसकी जो अच् छाई है उसका फायदा लेना चािहए और यिद बुराई है  तो सब लोगȗ  को 

उससे बचना चािहए, बहुत-बहुत धन् यवाद।

SHRI K.T.S. TULSI (Nominated): Thank you, Sir, for giving me an opportunity 

of placing my views. Sir, I believe that social media, in fact, is most valuable piece of 

evidence by which the perpetrators can be brought to book. It is the greatest friend of the 

Police, the prosecutor and the Court; it is irrefutable evidence. I don't understand when 

it is used in 90 per cent cases for solving the crime and used as most valuable evidence, 

why the Police are not using this in these cases. I believe that fake news and social media 

are poor-alibi. This only exposes that the police are hand in glove with the perpetrators 

of crime-instead of doing their duty. I don't know whether there is a direction not to take 

action, or there is a design or there is an assurance also to perpetrators that no action will 

be taken against them. All this shows that when such valuable evidence is not being used, 

there is something fishy. I also want to submit that I don't know how many people have 

been arrested when they can be identified on the videos that are available. How many 

people have been prosecuted on the basis of contemporaneous audio-visual record? Also, 

I want to submit, Sir, that this is a special kind of violence, not just like any violence. 

What is this special violence? There is no personal motive in these crimes; there is no 

personal enmity in these crimes. Therefore, all that we can assume is that it is done to 

strike terror in the minds of the society, and if it is to strike terror, it is not only terrorism, it 

is terrorism with a difference. Terrorism only uses secretive methods for killing but, here, 
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it is being done in front of everybody in broad daylight and yet no action is being taken. 

...(Interruptions)... I believe, Sir, that it is one hundred times more brutal and dangerous 

than terrorism. Thank you.

DR. NARENDRA JADHAV (Nominated): For the first time in the history of our 

country, we are experiencing an age of information overload which has given rise to the 

phenomenon of fake news. To an extent, the increased use of social media has led to what 

sociologists and psychologists refer to as an 'Echo Chamber'. Sir, an Echo Chamber is a 

metaphorical description of a situation in which beliefs are amplified or reinforced by 

communication and repetition inside a closed system. By visiting an echo chamber as an 

online forum of similarly prejudiced groups of people, for instance, individuals are able to 

seek out information which reinforces their existing views, potentially as an unconscious 

exercise of confirmation bias. This may increase political and social polarization and 

extremism. The inherent prejudices that people have against dalits, adivasis and the 

religious minorities are further reinforced by their online friend circles who ascribe to 

the same set of predispositions. This further leads to strengthening of existing biases. 

Therefore, the oppression of the already oppressed class has now been instilled with a 

reinvigorated sense of resentment and hatred towards the oppressed. Since May, 2018, at 

least 22 people have been lynched, and numerous others have been critically injured in 

mob lynchings.

MR. CHAIRMAN: Jadhavji, please conclude. Time is over.

DR. NARENDRA JADHAV: Sir, I will take just 30 seconds.

MR. CHAIRMAN: No, no. Nominated Members were given only limited time.

DR. NARENDRA JADHAV: As an Indian, I hang my head in shame to admit...

MR. CHAIRMAN: It is already three o'clock. Your time is over.

DR. NARENDRA JADHAV: As an Indian, I hang my head in shame to admit that 

mob lynchings are a new kind of hate crime in our country. I appeal to this august House, 

let us put our heads together and evolve a code of conduct. Let us work out a framework 

that removes this ugly blot on our great civilisation. Thank you, Sir.

MR. CHAIRMAN: Hon. Members, the time was from two o'clock to three o'clock. 

Now, it is ten past three o'clock, so the hon. Minister will respond briefly. From each 

party, one name is given, that is, whoever has given notice. ...(Interruptions)... You have 

not given on time. ...(Interruptions)...

[Shri K.T.S. Tulsi]
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SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I need only one minute.

MR. CHAIRMAN: You can take one minute only. ...(Interruptions)... You know the 

position of rules. ...(Interruptions)... Members should follow it. They should give notice 

before time. Then, I could have adjusted everybody. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, 'epporul yaar, yaar vaai ketpinum, 
apporul maiporul kaanbadhu arivu'. It means, duty is cast upon the citizens to find out 

the truth of any statement available in any media. So, I thank the hon. Chairman and the 

hon. Minister. Thank you.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): I have only one point to make, Sir. Sir, 

people holding high offices should not resort to making opinions in the social media. 

That will include the hon. President, the Governor, the Chief Ministers and people who 

are responsible to the entire population. Social media covers only about 20 to 25 per 

cent of the population. That leads to various comments. So, my request is that such steps 

should be taken, where people holding high offices make opinions through mass media 

and social media because that leads to various discussions. I have seen *

MR.  CHAIRMAN:    Please  don't    quote    Governor    here.  ...(Interruptions)... 
Mr. Elangovanji, Please. No reference to Governor will go on record. Now, Hon. 

Minister please, Shri Ravi Shankar Prasad.... आप भी संिक्ष  Ã त मȂ  किहए...(Ë यवधान)...

Ǜ  ी रिव  शंकर Ģ  साद: सभापित महोदय, मȅ  पांच-सात िमनट मȂ  समाÃ त कर दंूगा।

Ǜ  ी सभापित: जी, संक्ष  ेप मȂ  किहए। ...(Ë यवधान)... Don't get into arguments. 

...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Mr. Chairman, Sir, this is my motion.

MR. CHAIRMAN: You came and told me that the other name is of Shri Ghulam 

Nabi Azad. The BJP has also given only one name. Only one name from each party is 

allowed. ...(Interruptions)... Anand Sharmaji, please. ...(Interruptions)... You know the 

rules about Calling Attention Motion. ...(Interruptions)... I have been here for twenty 

years. The time allotted to Calling Attention Motion is one hour. It is already past one 

hour-and-fifteen minutes. Then, the hon. Minister also has to reply, as per the rules. You 

cannot have different rules for different tenures. Anand Sharmaji, please bear with me. 

Please, let him complete. ...(Interruptions)... Let us discuss and then change the rules. I 

have no problem afterwards.

*Expunged as ordered by the Chair.
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SHRI ANAND SHARMA: Then, Sir, you please accept the Short Duration Notice 

that we have given. It does not refer to social media. Let us have a full discussion. 

...(Interruptions)...

MR. CHAIRMAN: He has already mentioned it. You cannot expect answer here 

now. You already made your suggestion. ...(Interruptions)... Please sit down. मंतर्  ी जी, 

आप बोिलए।

Ǜ  ी रिव  शंकर Ģ  साद: माननीय सभापित जी, इस िवषय पर बहुत ही गंभीर और Ë यापक चचार्   

हुई है। मȅ  सभी माननीय सदÎ यȗ  को ǭ दय से धन् यवाद देता हंू िक उन् हȗ ने अपने बहुत ही साथर् क सुझाव 

िदए हȅ । सभापित जी, एक चुनौती आई है और उस चुनौती के आलोक मȂ , हम  social media के 

Ë यिक् तत् व को समाÃ त नहीं  करȂ गे। यह भारत का एक बहुत बड़ा नया दौर िडिजटल पावर का आया है, 

जहां िहन् दुÎ तान के आम आदमी के हाथ मȂ  सूचना की ताकत है और सवाल पूछने की िहÇ मत है। हमȂ  

इसके दोनȗ  पक्ष  ȗ  को समझना चािहए। आज इस सोशल मीिडया का Ģ  योग करके बहुत से बच् चे पढ़ रहे 

हȅ , उनको नई-नई सूचनाएं िमल रही हȅ । बहुत से लोग अपने किÇ पटीशन की तैयारी भी कर रहे हȅ । मȅ  

कई जगह पर जाता हंू, तो देखता हंू िक कई छोटे-छोटे गर्  ुÃ स आजकल exchange of information 

कर रहे हȅ । बड़ी संख् या मȂ  िकसान इस Ã लेटफामर्  का सदुपयोग कर रहे हȅ । मȅ  बताना चाहंूगा िक इस देश 

मȂ  कैसा बीज उपयोग िकया जाए, ये सरकारȂ  उनको बता रही हȅ । सोशल मीिडया की साथर् कता पर 

अगर आप इस तरह से सवाल करȂ गे, तो इस पर पुन: सोचने की आवÌ यकता है।

दूसरी बात, मुझे याद है िक सुषमा जी के पास ट् वीट आता है, कई बार उन् हȗ ने भारतीय बेिटयȗ  

को बचाया है, जो फंसी हुई थीं , न उनकी जाित देखी, न धमर्  देखा, न ईमान देखा। मȅ  संचार मंतर्  ी था, 

तो पोÎ टल िडपाटर् मȂ ट मȂ  मेरे पास एक मैसेज आया।

Ǜ  ी सभापित: Ã लीज़, शांित बनाए रिखए।

Ǜ  ी रिव  शंकर Ģ  साद: एक Ë यिक् त का फामर्  दूसरी जगह पर चला गया था, उसने कहा िक  मंतर्  ी 

जी कल लाÎ ट डेट है, क् या आप मेरी मदद करȂ गे? एक िदन मȂ  उसका फामर्  शायद लखनऊ से भोपाल 

पहंुचाया गया, तािक वह डेडलाइन न िमस करे।

सर, एक बात और है। आज िहन् दुÎ तान का लोकतंतर्   70 साल का हो गया है, तो लोगȗ  को सवाल 

करने का अिधकार है। सवाल हमसे भी है, सवाल सÇ पादकȗ  से भी है। कई बार सवाल पूछने पर आपिǄ   

होती है। अगर कोई सवाल उठता है, तो सभी को उसके बारे मȂ  पूछना चािहए। मेरे सÇ माननीय देरेक 

साहब ने मुझसे सवाल िकया है, मȅ  उसका उǄ  र दंूगा। लेिकन कुछ लोगȗ  को काटूर् न से परेशानी होती 

है। मȅ  कहना चाहता हंू िक fun, pun, cartoon लोकतंतर्   का गहना होता है। इसिलए कुछ लोगȗ  को 

cartoon से परेशानी नहीं  होनी चािहए। यह भी एक सच् चाई है। हमने देखा िक एक cartoon के कारण 

िकसी को जेल मȂ  बंद कर िदया गया। भारत के लोकतंतर्   मȂ  ऐसा हो रहा है, तो counter narrative को 

इस तरह से िवचारधारा के खंडȗ  मȂ  बांधना ठीक नहीं  है। यह सही कहा िक िकसी को Right Wing से 

परेशानी है, तो िकसी को Left Wing से है। अगर आज हमारी िवचारधारा पर जनता की इतनी बड़ी 

मुहर लगती है, तो उसका मूवमȂ ट भी बड़ा होगा। अब उसको warrior किहए या उसको आप activist 
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किहए। मेरे ख् याल मȂ  देश के लोकतंतर्   मȂ  इन Ģ  Ì नȗ  का उǄ  र थोड़ा साथर् क तरीके से सोचकर देना 

पड़ेगा, क् यȗ िक सोशल मीिडया ने देश की empower करने मȂ  मदद की है, हमȂ  यह देखना पड़ेगा। 

माननीय सभापित जी, आज का िदन क् यȗ  आवÌ यक है! आज का िदन इसिलए आवÌ यक है िक सोशल 

मीिडया के एक aspect का दुरु पयोग करके िंह सा को बढ़ाया जा रहा है। इसिलए मȅ ने Î वयं कहा िक 

हम सभी इस चुनौती का संज्ञ  ान लेते हȅ । We take congnisance of all these mischievous designs 

to provike violence. सर, मȅ ने एक बात बहुत सोच-समझ कर कही है और मȅ ने इस पर सदन का एक 

Ģ  कार से मागर् दशर् न भी चाहा है। देिखए, एक बात को समिझए। कहीं  पर violence होती है, तो SP 

active होते हȅ , DM active होते हȅ , local action लेते हȅ , केबल टी.वी. को बंद करते हȅ , इंटरनेट को 

बंद करते हȅ । अभी एक phenomena इसिलए relevant हुआ है, क् यȗ िक बड़ी संख् या मȂ  सोशल मीिडया 

पर एक Ģ  कार से unsubstantiated news आती हȅ  और fake news बनकर circulate होती हȅ , लोगȗ  

को provoke करती हȅ , तो law and order अपना काम करेगा। बहुत से लोग जेल गए हȅ , conviction 

भी हुई है, झारखंड मȂ  तो convicted भी हुए हȅ । लेिकन सोशल मीिडया का यह कहना है िक हम 

Ã लेटफामर्  हȅ , हमने िसफर्   Ã लेटफामर्  बनाया है, यह नहीं  चलेगा। जैसे एक अखबार मȂ  अगर provocative 

लेख आएंगे, तो अखबार यह नहीं  कह सकता है िक हमारी िजÇ मेदारी नहीं  है, उसी Ģ  कार से सोशल 

मीिडया के ऊपर अगर इस तरह की fake unconfirmed news से लोग मरते हȅ  या मरने के िलए 

instigate होते हȅ , तो आपकी भी िजÇ मेदारी है। ये बड़े सवाल हȅ । इसीिलए हमने पूरी Î पीच मȂ  इसका 

िजकर्   िकया है। उपसभापित जी, हम आपको बताना चाहȂ गे िक मेरी Î टेटमȂ ट िहन् दी मȂ  भी सकुर्  लेट हो 

गई है, उसमȂ  थोड़ा िवलÇ ब हुआ, उसके िलए मȅ  आपसे क्ष  मा चाहता हंू। लेिकन बड़ी बात यह है िक पूरे 

हाऊस को एक Î वर मȂ  बोलना पड़ेगा। मȅ ने अपने भाषण मȂ  यह बात कही थी िक एक balance होना 

चािहए, balance between freedom of speech, right to inform, right to awaken and right to 

enlighten. That is what the right of expression under Article 19(1) of the Constitution is. 

And, secondly, there has to be balance between sovereignty of India, public order, 

decency, morality and other part of the security of the State. यह जो भारत का संिवधान है, 

उसको balance करना बहुत जरू री है। जहां तक lynching की बात है, उस पर अलग से चचार्   होने 

वाली है, मȅ  उसका उǄ  र अभी नहीं  दंूगा, क् यȗ िक वह होम िमिनÎ टर्  ी का िवषय है।  Lynching कहीं  पर 

भी हो, वह दुभार्  ग् यपूणर्  है, उस पर कारर् वाई होनी चािहए। Ģ  देश सरकारȗ  को अपना काम करना चािहए, 

यू.टीज़. को अपना काम करना चािहए। भारत सरकार ने इस पर िवÎ तार से अपनी बात रखी है। 

महोदय, मुझसे कुछ specific सवाल पूछे गए हȅ । केरल के बारे मȂ  एक particular instance के बारे मȂ  

पूछा गया है।

I will have to enquire into those things, as to what has happened. My very 

distinguished friend, Mr. Derek O' Brien has raised many questions.

SHRI DEREK O'BRIEN: I have raised four questions.

SHRI RAVI SHANKAR PRASAD: Those fours questions are illustrative of the 

profound knowledge of your vocabulary and understanding of social media.
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SHRI DEREK O'BRIEN: But answer my four questions.

SHRI RAVI SHANKAR PRASAD: Sir, I have checked up. This postcard was 

removed by the Facebook. But there is no evidence to suggest that it was propagating a 

particular ideology which was the reason for that. ...(Interruptions)...

MR. CHAIRMAN: You please go ahead.

SHRI RAVI SHANKAR PRASAD: He has got the right to laugh. Yes, we are 

popular. We are ruling 20 States of India and the entire country and we have got large 

support base. That should not unnerve you. Go to the people and get the support. My point 

is, in this case, they have downloaded without any reason. ...(Interruptions)...

Ǜ  ी सभापित: इसमȂ  कुछ होने वाला है क् या?

SHRI RAVI SHANKAR PRASAD: Sir the second question which he has asked is 

about certain particular gentleman as to why he attended a meeting. I think, India is free 

Mr. Derek O'Brien. Now, you will ask question as to why someone attends a meeting.

SHRI ANAND SHARMA: He should be prosecuted.

SHRI RAVI SHANKAR PRASAD: I am not yielding.

MR. CHAIRMAN: Let him complete.

SHRI DEREK O'BRIEN: Sir, you please see the content what the person has written. 

Of course, India is a free country but you see the content.*

MR. CHAIRMAN: Please. ...(Interruptions)... It is not going on record. 

...(Interruptions)... Mr. Derek, you are a very senior leader of a party. ...(Interruptions)... 
Anand Sharma ji, please. ...(Interruptions)... Please confine to the issues, Mr. Minister. 

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I am only saying that if Mr. Derek O' Brien 

is offended against any particular observation or comments of any individual, there is a 

provision in law, you take action, and, if that is the case then a lot of entries are emanating 

from West Bengal would also be subject to great scrutiny. I have got them in abundance. 

But I do not want to make it a political issue. I am sorry to say that. Sir, regarding the third 

issue about a particular application, I do not know what name we have given to that. If 

you could please repeat the name of the application, I was not able to hear the name.

SHRI DEREK O'BRIEN: Sir, it is not an application. An application is something 

different. ...(Interruptions)...

MR. CHAIRMAN: I would request the Minister, do not refer to any individuals, 

whatever you want to say, say.
*Expunged as ordered by the Chair.
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SHRI DEREK O'BRIEN: With due respect, I want to say that I have asked four 

questions, he has answered only two of them. Answer the other two questions.

MR. CHAIRMAN: I am telling you to focus on the issue itself.

SHRI B.K. HARIPRASAD: Sir, the Member wants clarification from the 

Minister.

SHRI RAVI SHANKAR PRASAD: Sir, about Nation with Namo part, I will make 

my enquiry and then revert to him separately. Sir, what is important? If India's digital 

profile is rising. ...(Interruptions)...

SHRI DEREK O'BRIEN: But I have raised four questions.

SHRI RAVI SHANKAR PRASAD: Whatever I have understood, I have replied. 

Now, with regard to the other point, we can have a political debate on this point ad 
nauseam. I will have one view, you will have one view that is what democracy is all 

about and if we can have this debate on the floor of the House, why should we deny 

Indians to have this debate on social media. That is the larger question involved. That 

freedom we need to acknowledge. Sir, the other measures, which I have already 

outlined in my speech, and it is there. Sir, one last question which Shri Ghulam Nabi ji 

raised. I take your point. The concerned Minister has explained. It is also a public 

statement. I think, let us leave it these because if that is the question to be considered, I 

also remember the late Prime Minister as saying  "जब बड़ा पेड़ िगरता है, तो धरती िहलती 

है।" in the case of 1984 riots. No one condemns that.

MR. CHAIRMAN: Let us close it now.

SHRI RAVI SHANKAR PRASAD: Let us not do like that. It is a serious debate. 

Let us acknowledge that.

GOVERNMENT BILLS

The National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental 
Retardation and Multiple Disabilities (Amendment) Bill, 2018

MR. CHAIRMAN: Now, let us take up The National Trust for Welfare of Persons 

with Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities (Amendment) 

Bill, 2018. Shri Thaawarchand Gehlot to move a motion for consideration of the National 

Trust for the Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation and 

Multiple Disabilities (Amendment) Bill, 2018.

Government  Bills


